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Status Report in Original Application No. 138/2023 titled as Sanjaya 

Kumar Mishra Versus Central Ground Water Authority & Ors. in 

Hon’ble National Green Tribunal, Principal Bench, New Delhi. 

1.0 BACKGROUND 

 
Hon’ble NGT vide order dated 06.03.2023 in Original Application No. 

138/2023 titled as Sanjaya Kumar Mishra Versus Central Ground Water 

Authority & Ors passed following direction:- 

“1. “..Grievance in this application is against illegal extraction of groundwater by 

Respondent No. 3, M/s Mitsui Kinzoku Components India Pvt. Ltd. in Rewari 

District in Haryana, the project proponent (PP). 

2. According to the applicant, NOC was granted to the PP by the ground water 

authority for groundwater abstraction up to 30m3/day, not exceeding 18,000 

m3/year. But much more extraction is taking place.Net groundwater 

availability in Bawal, as reported by Central Ground Water Board (CGWB) 

was 7265 Ham. on 31.03.2009, which has declined to 4428.35 Ham. CGWB 

has categorized the area as ‘Over Exploited’. Condition lay down in NOC 

dated 28.08.2011 issued by CGWA is thus violated. HSIIDC vide notice dated 

23.01.2009 directed dismantling of tube-well but the said direction remained 

un-complied. Thus, there is violation of judgment of the Hon’ble Supreme 

Court in M.C. Mehta vs.UOI Vide order dated 15.11.2022 in OA No. 

392/2022, this Tribunal directed CGWA to take remedial action against non- 

compliances including recovery of compensation equal to the 0.5% of the 

project cost but no such action has been taken. The Applicant has also 

referred RTI response dated 06.10.2020 to the effect that unit is not 

complying with the condition on which ground water extraction has been 

permitted. 

3. In view of the above, we find it necessary to require a factual report in the 

matter from a joint Committee of CGWA, CPCB, State PCB and District 

Magistrate, Rewari which may be filed by e-mail at judicialngt@gov.in 

preferably in the form of searchable PDF/ OCR Support PDF and not in the 

form of Image PDF within two months. The State PCB will be the nodal 

agency for coordination and compliance..” 

Copy of NGT order dated 06.03.2023 is annexed at Annexure-I. 

 
In compliance of the Hon’ble NGT order dated 06.03.2023, Joint 

Committee consisting of below mentioned officers of Central Ground Water 

Authority, Central Pollution Control Board, State Pollution Control Board and 

District Magistrate, Rewari inspected the site of M/s Mitsui Kinzoku 
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Component India Pvt. Ltd., Plot No. 242 243, Sec.-3, Bawal, HSIIDC, Rewari 

for fact findings on 19.06.2023:- 

1 Sh. Hosyar Singh Sub Divisional Magistrate, Rewari 

2 Sh. Harish Kumar 

Environmental Engineer, 

3 Dr. Kriti Mishra, 

Scientist-B, 

4 Dr. Alka Srivastva, 

Scientist-B 

Haryana State Pollution Control Board 

Central Ground Water Board, NWR 

Central Pollution Control Board 

 

During inspection, following observations were made by the Joint 

Committee:- 

 OBSERVATIONS: 

 
a) Unit was commissioned in the year 2005 and involved in 

manufacturing of Catalytic Convertor with valid consent under Air 

and Water Act from Haryana State Pollution Control Board upto 

30.09.2025. 

b) During inspection, unit concurred that the premise had two nos. of 

tube-wells, of which one was sealed in 2009 itself after notice 

issued from HSIIDC to take water supply from HSIIDC and 

dismantle the unauthorized tube well. Copy of HSIIDC letter dated 

23.01.2009 is attached at Annexure II. 

c) Meanwhile unit applied for abstraction of Ground Water and NOC 

was issued by CGWA on 23.08.2011, which was meant for 

groundwater abstraction up to 30m3/day, not exceeding 18,000 

m3/year through existing 01 No. of tube-well in respect of the 

unit’s proposed expansion. This tube-well for which NOC was 

obtained from CGWA to extract water in the tune of 30m3/day was 

also closed by unit as per the letter dated 13.03.2023 sent to 

Haryana State Industrial and Infrastructure Development 

Corporation (HSIIDC) (Copy of letter addressed to HSIIDC is 

annexed as Annexure-III). Sealing of the existing tube-well done 

by unit itself also verified by Joint Committee (Annexure-IV). Joint 

committee requested HSIIDC to cement seal the existing tube-well 

and HSIIDC submitted the compliance report after sealing the tube- 

well (Annexure-V). 
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d) Unit vide its letter dated 14.03.2023 has also requested Haryana 

Water Resource Authority (HWRA) for withdrawal of application of 

abstraction of ground water. 

Further on enquiry, it was informed by unit that tube-well for which 

NOC was obtained was fitted with flow-meter which was dismantled 

during the sealing of tube-well in March, 2023. The dismantled 

flow-meter was shown to the Joint Committee and Photo of 

dismantled flow-meter attached as Annexure-VI. 

e) Joint team also verified the volume of abstraction of ground water, 

from the available records provided and maintained by unit. 

A). Flow Meter: As flow meter installed at the water withdrawal point 

was dismantled by the unit in March, 2023, and hence real-time 

data on water withdrawal volumes could not be ascertained. The 

water meter reading at the time of dismantling of flow meter 

(March 2023) was noted to be 4228 m3. 

B). Log Book Records: The log book maintained by the unit 

contained the recorded data on water withdrawal volumes from 

January 2013 to December 2022 which has been used to 

ascertain the extent the amount of water abstraction. The detail 

of ground water abstraction from log book is given as under:- 

Table-1- Details of Ground Water extraction from log book 

 
Year (January 2013 
to December 2022) 

Total Ground Water abstracted as 

per logbook( m3) 

2013 998 

2014 180 

2015 0 

2016 0 

2017 0 

2018 556 

2019 1624 

2020 646 

2021 626 

2022 507 

Total (2013 to 2022) 5137 
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Note: Unit has not abstracted ground water from year 2015 to 2017 as 

per records from log-book 

From log book records (January 2013 to July 2018) showed that 

the total abstraction of Ground Water is of the order of 1178 m3. 

As flow meter was changed by unit in August, 2018, the total 

consumption or abstraction from August, 2018 to December, 

2022 as per log book is of the order of 3959 m3. Hence the total 

water abstraction from January 2013 to December 2022 (7 

years) is comes out 5137m3 (Copy of log book attached at 

Annexure-VII). 

It is worth mentioning that the log-book has been maintained by 

proponent and there was no direct method to ascertain the 

quantum of water utilized by the proponent, owing to 

dismantling of flow meter. 

C). Water Consumption from Water Bill Records: 

 
As informed by the unit that water requirement of the unit is 

primarily met from water supply from HSIIDC. To verify the 

claims of the unit that they are receiving water from HSIIDC, 

joint committee verified the bill records of HSIIDC. Record from 

the HSIIDC showed that unit is receiving water supply since 

2009. To ascertain the requirement of water, two months water 

bill (April 2023 and May 2023) generated by HSIIDC after 

sealing the tube-well was examined. The water bills revealed the 

consumption of 1559m3 for two months, which indicated that per 

day water taken by unit from HSIIDC is approximately 26m3. 

3.0 Monitoring and Verification of Compliance Status of NOC issued 

by CGWA: 

CGWA vide email dated 03.07.2023 submitted the status of compliance of 

NOC issued by CGWA vide letter dated 23.08.2011 (Annexure-VIII). 

Table 2: Status of Compliance of conditions of NOC is mentioned 

below:- 

 

S. 
No. 

Conditions of NOC issued by 
CGWA 

Whether 
condition of 

NOC 
complied/non- 

complied 

Remark 

1. The firm  may  abstract 
30m3/day (not exceeding 
18000 m3/year) of 

Partially compiled As per log-book 
record,  the 
abstraction from one 
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 groundwater through proposed 
one tube well. No additional 

groundwater abstraction 
structure to be constructed for 

this purpose without prior 
approval of CGWA. 

 tube-well is within 
permissible limit. 

However, the 
company has 

concurred to the 
presence of two tube-

wells, of which 
one was sealed by 
company in 2009. 

2. The well to be fitted with water 

meter by the firm at its own 
cost and monitoring of ground 

water abstraction to be 

undertaken accordingly on 
regular basis at least once a 

month. The ground water 
quality to be monitored twice a 

year during pre-monsoon and 
post-monsoon periods. 

Partially compiled The tube well was 

fitted with water- 
meter as suggested 

indirectly as perlog- 

book records. 
However, no direct 

evidence for the 
same could be 

ascertained as the 
water-meter       was 

dismantled during 
sealing of well in 

March, 2023. Water 
monitoring records 
were also scanty. 

3. M/s Mitsui Kingzoku 
Components India Pvt. Ltd 

shall in consultation with the 
Regional Director, CGWB, NWR, 

Chandigarh implement ground 
water recharge measures at 

least to the tune of 14,376 
m3/year as proposed for 

augmenting the ground water 
resources of the area. 

Partially compiled Roof top rain water 
structure constructed 

in the Government 
school. However, the 

same is not 
functioning. 

4. The photographs of the 
recharge structure after 

completion of the same are to 
be furnished immediately to 

the Regional Director, CGWB, 
NWR, Chandigarh for 
verification and under 
intimation to this office. 

Not complied  

5. The firm at its own cost shall 
install Piezometers at suitable 

locations and execute ground 
water regime monitoring 

program in and around project 
area on regular basis in 

consultation with CGWB, 
Chandigarh on regular basis at 
least once a year. 

Not complied  

6. The ground water monitoring 
data in respect of S. No 2 & 5 

to be submitted to CGWB, 
NWR, Chandigarh on regular 
basis at least once a year. 

Not complied  

7. The firm shall ensure proper Complied The unit has installed 
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 recycling and reuse of waste 
water after adequate 

treatment. 

 ETP/STP for 

treatment of 

Trade/Domestic 
effluent in the 

premise. 

8. Action taken report in respect 

of S. No. 1 to 7 may be 
submitted to CGWA within one 
year period 

Not complied  

 
 

As per Public Notice No 26-1ICGWA/ 2015 issued by CGWA dated 

04.10.2017 (Annexure-IX) "who have been issued NOC without any 

validity period to apply for renewal of NOC by 31st December, 2017, failing 

which the NOC issued to them shall stand cancelled and they will have to 

apply afresh for NOC." 

CGWA intimated vide email dated 03.07.2023 that M/s Mitsui Kinzoku 

Components India Pvt. Ltd. had not applied afresh after 31st December 2017 

as per above Public Notice therefore withdrawal of ground water without 

NOC after 31.12.2017 will be treated as illegal withdrawal, (as per guideline 

dated 24.09.2020). Hence, Environmental Compensation of Rs. 29.74 Lacs 

is calculated by Central Ground Water Authority (CGWA) as per their 

provisions for the period from 01.01.2018 to 31.03.2023 @ 30 KLD. Copy of 

Environmental Compensation assessed by CGWA is attached at Annexure- 

X. 

4.0 CONCLUSION AND RECOMMENDATION 

 

1. M/s Mitsui Kinzoku Components India Pvt. Ltd. is not fully complying the 

conditions of NOC granted by Central Ground Water Authority (CGWA) as 

given above in Table 2. 

2. The real time-water abstraction could not be ascertained owing to 

dismantling of flow-meter. However, as per the log book provided by M/s 

Mitsui Kinzoku Components India Pvt. Ltd., the average ground water 

abstraction per day is less than the permissible limit of 30m3/day. 

Further, the quantity of water supply details provided by HSIIDC also 

confirms that per day water consumption of M/s Mitsui Kinzoku 

Components India Pvt. Ltd. is less than 30m3/day. 

3. Existing sealed bore-well was observed in premises of M/s Mitsui Kinzoku 

Components India Pvt. Ltd. in non-operational condition, which was also 

cement sealed by HSIIDC during site visit. 
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Item No.02  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

            Original Application No. 138/2023 

Sanjaya Kumar Mishra     Applicant 

Versus 

Central Ground Water Authority & Ors.                    Respondent(s) 

Date of hearing: 06.03.2023 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant:  Mr. Sanjaya Kumar Mishra, Applicant in Person 

ORDER 

1. Grievance in this application is against illegal extraction of ground 

water by Respondent No. 3, M/s Mitsui Kingzoku Components India Pvt. 

Ltd. in Rewari District in Haryana, the project proponent (PP).   

2. According to the applicant, NOC was granted to the PP by the 

ground water authority for groundwater abstraction up to 30m3/day, not 

exceeding 18,000 m3/year.  But much more extraction is taking place.  

Net groundwater availability in Bawal, as reported by Central Ground 

Water Board (CGWB) was 7265 Ham. on 31.03.2009, which has declined 

to 4428.35 Ham. CGWB has categorized the area as ‘Over Exploited’. 

Condition lay down in NOC dated 28.08.2011 issued by CGWA is thus 

violated.  HSIIDC vide notice dated 23.01.2009 directed dismantling of 

tubewell but the said direction remained un-complied.  Thus, there is 

Annexure-I
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violation of judgment of the Hon’ble Supreme Court in M.C. Mehta v. 

UOI1.   Vide order dated 15.11.2022 in OA No. 392/2022, this Tribunal 

directed CGWA to take remedial action against non-compliances 

including recovery of compensation equal to the 0.5% of the project cost 

but no such action has been taken. The Applicant has also referred RTI 

response dated 06.10.2020 to the effect that unit is not complying with 

the condition on which ground water extraction has been permitted.  

3. In view of the above, we find it necessary to require a factual report 

in the matter from a joint Committee of CGWA, CPCB, State PCB and 

District Magistrate, Rewari which may be filed by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF within two months.  The State PCB will 

be the nodal agency for coordination and compliance.

List for further consideration on 10.07.2023. 

A copy of this order be forwarded to the CGWA, CPCB, State PB 

and District Magistrate, Rewari for compliance. 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

March 06, 2023 
Original Application 138/2023 
A 

1 (1997) 11 SCC 312
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Dharuhera Region Hspcb <hspcbrodr@gmail.com>

Original Application No. 138/2023 titled as Sanjaya Kumar Mishra Versus Central
Ground Water Authority & Ors. in Hon’ble National Green Tribunal, Principal Bench,
New Delhi
kritimishra <kriti.mishra-cgwb@gov.in> Mon, Jul 3, 2023 at 6:05 PM
To: hspcbrodr@gmail.com
Cc: "A.K.Agrawal" <mcgwa-cgwb@gov.in>, "RD, CGWA" <rdcgwa-cgwb@nic.in>, RD NWR CGWB <rdnwr-cgwb@nic.in>

Sir,

Kindly find attached herewith Inspection report on the illegal extraction of ground water by M/s Mitsui
Kingzoku Components India Pvt. Ltd. along with Environment Compensation Charges in reference of the
NGT case 138 of 2023 titled as Sanjaya Kumar Mishra Versus Central Ground Water Authority & Ors. for
kind perusal and necessary action.

Regards
Dr. Kriti Mishra
Sc-B
For CGWB, NWR

From: hspcbrodr@gmail.com
To: "A.K.Agrawal" <mcgwa-cgwb@gov.in>, "kritimishra" <kriti.mishra-cgwb@gov.in>, "gyanendrarai.cgwb" <gyanendra-
cgwb@gov.in>
Sent: Monday, July 3, 2023 11:41:04 AM
Subject: Original Application No. 138/2023 titled as Sanjaya Kumar Mishra Versus Central Ground Water Authority & Ors.
in Hon’ble National Green Tribunal, Principal Bench, New Delhi
[Quoted text hidden]
--
सादर/Regards
डॉ कृ ति मिश्रा/Dr. Kriti Mishra
वैज्ञानिक- बी/Scientist-B
कें द्रीय भूमि जल बोर्ड/Central Ground Water Board
उत्तर पश्चिमी क्षेत्र/North-Western Region
चंडीगढ़-160019/Chandigarh-160019
जल  संसाधन  नदी  विकास  और  गंगा संरक्षण विभाग/D/o Water Resources, RD & GR
जल शक्ति मंत्रालय/Ministry of Jal Shakti

Annexure-VIII
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Inspection report on the illegal extraction of ground water by M/s Mitsui Kingzoku 

Components India Pvt. Ltd. (case 138/2023) 

 

Date of Inspection: 19
th

 June, 2023 

Location: M/s Mitsui Kingzoku Components India Pvt. Ltd. in Rewari District, Bawal Block, 

Haryana 

Members of the Inspection Committee: Members from CGWA, CPCB, State PCB and 

Representative of District Magistrate, Rewari 

Assignment: Sh. Sanjay Mishra filed a case against M/s Mitsui Kingzoku Components India 

Pvt. Ltd for the non-compliance of groundwater NOC. In this reference, NGT passed an order to 

provide a factual report from a joint committee of CGWA, CPCB, State PCB and District 

Magistrate, Rewari within two months. Following the Order, inspection by the committee 

members was carried on 19.06.2023 and the inspection report was prepared.  

The inspection report, thus submitted, aims to provide factual information on the issue of illegal 

abstraction of ground-water by M/s Mitsui Kingzoku Components India Pvt. Ltd against the 

granted permission of abstraction. 

Back-ground Information:  

The said NOC was meant for groundwater abstraction up to 30m
3
/day, not exceeding 18,000 

m
3
/year through 1 no. of tube-well in respect of the company’s proposed expansion. Upon 

inspection, the industry has concurred that the premise had 2 tube-wells, of which one was sealed 

in 2009 itself after instruction from HSIIDC to avail surface water. Another tube-well, for which 

NOC was obtained from CGWA to abstract water in the tune of 30m
3
/day was also sealed by the 

company in March, 2023 (Annexure-I). The company has also written letter to HWRA for 

withdrawal of the NOC for the tube-well. It was informed by the company that the tube-well for 

which NOC was obtained was fitted with flow-meter which was dismantled during the sealing of 

well. The dismantled flow-meter was shown to the Joint Committee (Annexure-II) 

Observation during Inspection 

a. From Flow Meter: The flow meter installed at the water withdrawal point was dismantled, 

making it impossible to ascertain real-time data on water withdrawal volumes. The water meter 

reading at the time of dismantling was noted to be 4882 kilo liter (=m
3
). 

b. From Log Book Records: The log book maintained by the company contained the recorded 

data on water withdrawal volumes from 2013 to Dec., 2022, which has been used to assess the 

extent of abstraction. 
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The records from the log-book (2013 to July 2018) showed that the total abstraction is of order 

of 1178 m
3
. The flow meter was changed in Aug, 2018. The total consumption from Aug, 2018 

to Dec., 2022 is of order of 3696 m
3
 (However, the initial reading is 239). Hence the total 

abstraction from 2013 to 2022 is of order of 4874 m
3
 (Annexure-III) as per records from log-

book. 

c. Water Consumption from Water Bill Records:   

The record from the HSIIDC shows that the company is receiving water supply from 2009. As 

informed the water requirement of the industry is primarily met from water supply from 

HSIIDC. To approximately ascertain the requirement of water, 2 months water bill (April 2023 

and May 2023) generated by HSIIDC after sealing the tube-well was examined. The water bills 

revealed the consumption of 1559 units.  

Monitoring and Compliance Status:  

 The real time-water abstraction could not be ascertained owing to dismantling of flow-

meter. 

 The sealed well (Annexure-I) was verified by the Joint Committee. However, the team 

instructed HSIIDC to cement seal the well in the presence of officers from HSIIDC. 

 Status of Compliance of condition of NOC is mentioned below:  

 

S. 

No. 

Conditions of NOC Whether 

condition of 

NOC 

complied/non-

complied 

Remark 

1. The firm may abstract 30m
3
/day (not exceeding 

18000 m
3
/year) of groundwater through 

proposed one tube well. No additional 

groundwater abstraction structure to be 

constructed for this purpose without prior 

approval of CGWA. 

Partially 

compiled 

As per log-book 

record, the abstraction 

from one tube-well is 

within permissible 

limit. However, the 

company has concurred 

to the presence of two 

tube-wells, of which 

one was sealed by 

company in 2009.  

2. The well to be fitted with water meter by the 

firm at its own cost and monitoring of ground 

water abstraction to be undertaken accordingly 

on regular basis at least once a month. The 

ground water quality to be monitored twice a 

year during pre-monsoon and post-monsoon 

Partially 

compiled 

The well was fitted 

with water-meter as 

suggested indirectly by 

log-book records. 

However, no direct 

evidence for the same 
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periods. could be ascertained as 

the water-meter was 

dismantled during 

sealing of well in 

March, 2023. Water 

monitoring records 

were also scanty.   

3. M/s Mitsui Kingzoku Components India Pvt. 

Ltd shall in consultation with the Regional 

Director, CGWB, NWR, Chandigarh implement 

ground water recharge measures at least to the 

tune of 14,376 m
3
/year as proposed for 

augmenting the ground water resources of the 

area. 

- Roof top rain water 

structure constructed in 

the Government 

school. However, the 

same is not 

functioning. 

4. The photographs of the recharge structure after 

completion of the same are to be furnished 

immediately to the Regional Director, CGWB, 

NWR, Chandigarh for verification and under 

intimation to this office. 

Not complied  

5. The firm at its own cost shall install Piezometers 

at suitable locations and execute ground water 

regime monitoring program in and around 

project area on regular basis in consultation with 

CGWB, Chandigarh on regular basis at least 

once a year.  

Not complied  

6. The ground water monitoring data in respect of 

S. No 2 & 5 to be submitted to CGWB, NWR, 

Chandigarh on regular basis at least once a year. 

Not complied  

7. The firm shall ensure proper recycling and reuse 

of waste water after adequate treatment.  

Complied The company ETP in 

the premise. 

8. Action taken report in respect of S. No. 1 to 7 

may be submitted to CGWA within one year 

period  

Not complied  
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Environment Compensation Charges:  

1. The first NOC was issued without validity on 30.08.2011 to Ms Mitsui Kinzoku Component 

India Pvt ltd for 30 m
3
 /day 

2.  As per Public Notice No 26-1ICGWA/ 2015 "who have been issued NOC without any validity 

period to apply for renewal of NOC by 31st December, 2017, failing which the NOC issued to 

them shall stand cancelled and they will have to apply afresh, for NOC." 

3. As per inspection by Joint committee on 19.06.2023, the firm has partially complied the NOC 

conditions from 30.08.2011 to 31.12.2017. Hence As per Section 15 of EP act 1986, Penalty Rs 

100000/-for non-compliance of NOC conditions will be applicable.  

4. The firm did not applied a fresh after 31st December 2017 as per above Public Notice and 

drawing ground water without NOC will be treated as illegal (as per guideline 24.09.2020). 

Hence EC will be applicable from 01.01.2018 to 31.03.2023 @ 30 KLD. 

5. Environmental Compensation charges (EC) = Ground water consumption per day x 

Environmental Compensation rate (ECRGW) x No. of days x Deterrence factor. 

30 (KLD)*40(ECRGW)*1916 (days)*1.25(Deterrence factor) = Rs.28,74,000/-. 

6. Penalty: Rs.100000.00/- 

Total: Charges Rs.2974000.00
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1The first NOC  was issued without validity on 30.08.2011 to Ms Mitsui Kinzoku 

Component India Pvt ltd  for 30 m3 /day. 
  
2.  As per Public Notice  No 26-1ICGWA/ 2015 "who have been issued NOC 
without anv validitv period to apply for renewal of NOC by 31st December, 2017, 

failing which the NOC issued to them shall stand cancelled and they will have to 
apply afresh, for NOC." 
  
3. As per inspection by Joint committee on 19.06.2023, the firm has partially 
complied  the NOC conditions from 30.08.2011 to 31.12.2017. Hence As per 

Section 15 of EP act 1986, Penalty Rs 100000/-for non-compliance of NOC 
conditions will be applicable.  
  
4. The firm did not applied a fresh after 31st December 2017 as per above Public 

Notice and drawing ground water without NOC will be treated as illegal (as per 
guideline 24.09.2020). Hence EC will be applicable from 01.01.2018 to 31.03.2023 
@ 30 KLD. 
  
5. Environmental Compensation charges (EC) = Ground water 

consumption per day x Environmental Compensation rate (ECRGW) x No. of 
days x Deterrence factor. 

  
30 (KLD)*40(ECRGW)*1916 (days)*1.25(Deterrence factor) = 

Rs.28,74,000/-. 

  
6. Penalty: Rs.100000.00/- 

  
Total: Charges Rs.2974000.00/-. 
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CENTRAL GROUND WATER AUTHORITY
MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT

AND GANGA REJUVENATION

PUBLIC NOTICE NO. 26-1ICGWA/ 2015

Whereas the Central Government in exercise of powers under sub section (3) of the
Environment (Protection) Act of '1986, constituted the Central Ground Water Authority (hereafter
referred to as the Authority) vrde notification of the Government of lndia in the Ministry of
Environment & Forests number S.O. 1121(E), dated the 13rh May, 2010, for the purposes of
regulation and control of ground water development and management in the whole of lndia;

And whereas the Authority has been issuing No Objection Certificate (NOC) for
withdrawal of ground water by industries/ infrastructure/ mining projects. During the period
October, 2009 to November, 2012, NOCs issued by Central Ground Water Authority had no
time frame for their validity. However, as per the existing guidelines of CGWA, NOCs are issued
for a fixed period of validity.

And whereas some firms were exempted from obtaining NOC from the Authority as per
the extant guidelines in the past. The Hon'ble National Green Tribunal vide it's order dated
15.04.2015 has made it mandatory for all existing users of ground water to seek NOC from
Central Ground Water Authority.

Now therefore, Central Ground Water Authority, in exercise of powers under Sectron 5 of
the Environment (Protection) Act, hereby directs all such users who have been issued Nqg
without anv validitv period to apply for renewal of NOC by 3l"t December, 20{7, faffi
which the NOC issued to them shall stand cancelled and they will have to apply afresh
for NOC. Further, such users who were elenoB@d r[IqLthe requirement of NOC earlier are
hereby directed to apply for NOC tor t Z,
failing which necessary action as per law shall be initiated. Applications for issuance/
renewal of NOC are to be made online through NOCAP (htto://cowa-noc.oov. in).

-k(AKHTL KUMAR)
CHAIMAN
CENTRAL GROUND WATER AUTHORITY
04.10.2017
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Environment Compensation Charges:  

1. The first NOC was issued without validity on 30.08.2011 to Ms Mitsui Kinzoku Component 

India Pvt. ltd for 30 m
3
 /day 

2.  As per Public Notice No 26-1ICGWA/ 2015 "who have been issued NOC without any validity 

period to apply for renewal of NOC by 31st December, 2017, failing which the NOC issued to 

them shall stand cancelled and they will have to apply afresh, for NOC." 

3. As per inspection by Joint committee on 19.06.2023, the firm has partially complied the NOC 

conditions from 30.08.2011 to 31.12.2017. Hence As per Section 15 of EP act 1986, Penalty Rs 

100000/-for non-compliance of NOC conditions will be applicable.  

4. The firm did not applied a fresh after 31st December 2017 as per above Public Notice and 

drawing ground water without NOC will be treated as illegal (as per guideline 24.09.2020). 

Hence EC will be applicable from 01.01.2018 to 31.03.2023 @ 30 KLD. 

5. Environmental Compensation charges (EC) = Ground water consumption per day x 

Environmental Compensation rate (ECRGW) x No. of days x Deterrence factor. 

30 (KLD)*40(ECRGW)*1916 (days)*1.25(Deterrence factor) = Rs.28,74,000/-. 

6. Penalty: Rs.100000.00/- 

Total: Charges Rs.2974000.00
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